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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL .
BOMBAY BENCH, NAGPUR CAMP
0.A.868/92,
_smt.Agatha Alfred Rebert «. Applicant.
> R
Vs.
Divisisnal Railway Manager, Nagpur .+ Respendent

Ceram : Hen'ble Shri Justice M.S. Deshpande, Vice Chairman.
Hen'ble Shri M.Y. Prielkar, Member (A).

Appearances:

1. Mrs.Meenaxi Iyer, Cesunsel
for the applicant. .

2. Mrs.Iﬁaira Bedade, Ceunsel
fsr the Respsndents.
] Per : Hen'ble Shri Justice M.S. Deshpande, Vice thairman §

Heard. The order remsving the deceased Alfred
Rebert frem service was passed sn 1985 and the empleyee
died in 1992. Twe greunds have been given fer the delay
in filing the present O.A. sne was that he gannst present

‘the applicatien on acceunt of;goverty and the secend sne

was that he appreached sne ofL}eading Lawyersy of Nagpur te

' file his case befaere the Csurt but that advecate had net

takenany action for mere than twe years and handed ever
papers te the applicant. It is apparent that the peverty
cannet be the greund fer thg delay in filing the applicatien,
and the learned advscate ﬁor the applicant déé-not willing
ts disclsse the name of that leading lawyer. In any event
the delay of nearly 7 years forlpresenting the present
application cannst be cendened. In the circumsfances
mentioned abeve the 0.A.868/92 is dispesed of as barred by
tima. Beth the M.P.s alse dispesed sf.
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CORAM: Hon'ble Vice Chairman Shri Justice M.S.Deshpande
Hon'ble Member (A) Shri M.Y.Priolkar
.k -""‘h i ) .
ki | {eibunal's Order by Cirgulation Dated: 26411.1993
- g ’ (PER: M.S.Deshpande, VYice Chairman)
?t‘r'.:.a . Wiile S
¥ \ By—the disposal of 0A.No.868/92 we have held that

& ’ the delay of 7 years was not explained. No error apparent

‘on the face of the record has been pointed out and revieu
2 application cannot be the remedy for seeking relief only
because the applicant states that the decision is wrong,

The revieuw application is dismissed.
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